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Atom.lc Energy (Shrl Jawabal'lal 
Neh",,: (a) and (b). As in the pas! 
Government of India have granteD 
concessions 35 a special caSe to HaJ 
pilgrims from India tp ~r  witn 
them foodgrains and foodstuffs for 
their consumption during their voy-
age and stay in Saudi Arabia. The 
details are as under: 

Foodgrains: 

(a) For the voyage both days cover-
ing about 30 days, the Shipping Com-
pany viz. the Mogul Line, Bombay, who 
are engaged in the Haj traffic are 
permitted to take on board foodgrains 
at the rate of 400 gram" per adult per 
day according to the number of pas-
sengers ·booked by them for supplying 
cooked food to the pilgrims. 

(b) For consumption during their 
stay in Hedjaz, the pilgrim., arc allow-
ed to carry with them food grains on 
the basis of 400 gr.ams per adult per 
day for 4l months in the case of those 
who sail before the month of Ramzan 
and 3 months in the case of those who 
sail after Rarnzan. 

They arc allowed to take the 400 
grams ~ t m of foodgl'ains per adult 
per day in any grain according to 
their choice at controlled r3te. 

Pulses: 

They are allowed to carry r£2sonable 
quantities of pulses lor consumption 
during the voyage and also during 
their stay in Hedjaz. 

Gher: 

Pilgrims are allowell to take with 
them six kilograms of ghee per head 
in the case of those sailing the pre-
Ramzan period and four Kilograms per 
head in the case of those who sail in 
the post-Ramzan period. 

(i) Each ship currying pilgrims to 
Hedjaz can be allowed to be provi-
gioned with one bag of sugar per 
voyage both outward and inward, in 

addition to the ~  fixed for ships 
stores. 

(ii) Pilgrims are allOWed to carry 
with them sugar for consumption 
during their stay in Hedjaz at the 
rate of 7 Kilograms per hEad in the 
case of r ~ m  sailing and at the 
rate of 4 Kilograms per head in the 
case of post-Ramzan sailing. 

International Trade Union OrgaJUsa-
tions 

1389. Shri Shashi Ranjall: Will the 
l\.1inister of Labour and EJJlployment 
be pleased to state: 

(a) the number of Lnternational 
Trade Union Organisations recognised 
by Government; 

(b) whether the International 
Federation of Christian Trade Union9 
with headquarters at BruSSEls is also 
recognised by Government; and 

(c) if not, the reasons therefor? 

The Minister of Labour and EmPloy-
ment (Sbri Sanjivayya): (.a) to (c). 
The question of Government according 
recognition to International Trade 
Unions does not arise. 

Indiallli in Burma 

1390. Shrimati Savitri Nigam: Will 
the Prime Minister be pleased to state 
the number of Indian nationals de-
ported from Burma during the last 
six months? 

The Prime Minister and Minister of 
External Affairs and :'rlinister of 
Atomic Energy (Shri .Tawabarlal 
Nebru): According to information 
available with our Embassy in Burma, 
16 Indian nationals WHe deported 
from Burma during the ~t 6 months. 
Our Embassy have r,'ql'('stpd the 
Government of Burnl" rnr irformation 
regarrlin't othpr Tnd ,.:, _lJc,jionab who 
mrt:'iT 11;JVe ])(1('11 .1 -:),1"(".: (h:ring this 
;H'rlor! h11t n ll"J!\' i, ;')( ~  awaited 
from the BurmeSe. ernment. 




